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CENTRAL ADMINISTRATIVE TRiBUNAL 
BANGALORE BENCh 

Commerci1 Co1 plex(BDA), 
Indiranaqar, 
Banqalore - 5(0 038 

Dated : 

APPLICATION i'JO 	345 
8( F) 

Applicant 

Shri D. Basappa 

To 
Shri D. Basappe 
R/a Hettur 
Henneli Taluk 
Shimoga District 

Shri M.S. Hosmath 
Advecate 
Room No. 19, 2nd Floor 
Andhra Devanga Building 
(p.ar Pieti Mahal lictel) 
Gandhinagar, Bengal.re - 560 009  

%J/s The Secy, P & T Dept and 3 Ors 

The Senior Superintendent of 
Post Dfl'ice 
Shimoga 

The Divisions]. Inspector 
Shimoga East Pestal Sub-Division 
Shirnoga 

6, Shri M.S. Pedmarajaish 
Senior Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

3. The Pat Master General 
Kernateka Circle 

BawD je  ct I NG COPIES OF ORDER PSSEP DY ThE BE NCH 

Please find enclosed herewith the copy of 	DER/*V 

passed by this Tribunal in the above said 

application on 	19687 	- 
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BEFOFE THE CENTR[L hD1'1INISTR,TfljE TRIBLJN;L, BNGLORE 

!JTED THIS THE 19th DAY OF JUNE, 1987 

Present : Hon'ble Justice Sri K.S.Puttasuany Vice-Chairman 

Hon'ble Sri L..A.Rego 	 1emher 

AIPLICATIONN0.345/87 

D.Bassappa, 
R/a Hattur, 	 - 
At and poet Honnali Taluk, 
Shirnoga District. 	 ..• 	 Applicant 

( Sri r'.s.Hosmath 	 ... 	rVDtC ) 

j S . 

Secretary, 
Postal and Telegraphic oer7irtmient q  
Now Delhi. 

The poet rterGcneral, 
Post and Telegraphic Dcprtmcnt, 
Bangalore. 

The Senior Superintendent of io5t Office, 
Shimoan. 

The flivisional Inspector, 
Shirnog, Est Postal Sub-Division 
Shimoga, 	 ' 	 Respondmts 

( Sri 	.S.Padniarajaiah 	... 	Advocate 

This application has come up before the court 

today, Hon'ble Justic5 Sri K.S.Puttesumy, Vice-Chairman 

made the f ollowing : 

C RD ER 

Case called on more than one occasion in the pre-

lunch and ostlunch sessions. On ovory occasion the appli-

cant and his learned counsel are absent, Ue have granted 
4% \\ 

jnore than one adjournment and we do not see any justification 

to 
U 

further adjourn this case. We have exrninad the papers 

and heared Sri M.S.Padmarajaiah, learned S.C.C.S.C. appear-

ing for the respondents. 



In this applic:tio /S 19 of the AT Act 

of 19851 the cpplicant ha ct'el1ened the order N.8/flO/12-r 

dated 4.5.1957 (fnnexure-1) of the S2nior Superintendent 

of Post and Telegraphic Office t Shimoga ('Suparintendent') 

putting him oft from duty w.e.f. 249 4.1987. 

Sri Pridmarajaiah submits that the applic2nt who 

was working as EDBPrI at Hettur8a1muri iill 	of Shinoa 

¶Jistrict governe by Poet and Telegraphs Extra 	p:rtmcntal 

gents• (Conduct & Service ) Rules, 1964('ules') contested 

for Panda 1 Panchayet elections 2nd has also hen electod 

in contravention of Rule 18 of the Rules and terefore the 

Superintendent had kept him off duty 2nd proposes to mi—

ti- te regul:r discilin:ry proceedings against hin under the 

Rules. The arplicant does not diputc the correctness of 

these submissions. If tbse s!JhflisSicflS re correct, then 

it was undoubt:dly opentc the Superintendent to make his 

order of 4,6.1987 and commence disciplinry proceedings. 

We see no illogahty or irre7ularity in the order made by 

the' Surerintendent to justify our interference. 

4. 	 In the light of our :hoio discussions, we hold 

that this application is liable tc he rejected. U: there—

fore reject this aç-plicaticn. Sut in tha circumstancs of 

the c2se,ue direct the partin to her their costs. 
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